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OR 0 E R 

* M.LCHAUH.N, 3M - 

MA 349 of 2001 has already been disposed of .,ide. 

-' order dated 23-8-2001. On consent of ld. counsel of both the 

par tie a COC 30 of 2000 hs been taken up for he aring. Shr I 

H. Haider appeared in person and submits that he does not want 

to press the CPC 30 of 2000. In view of hiseubmissI9)n CR; 

30 of 2000 does not surviva. It is disposed of accordingly as 

being not pressed. Similarly, MA 325 or 2001 does not survive. 

Hence, it is also disposed of. Ld. Counsel for the respondents 

submits that againa t the review orde5 the department have gone 

before the High Court of Calcutta. and the casa is pending there. 
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